
CENTRAL ADMINISTRATIVE TRIBUNAL 

CUTTACK BENCH, CUTTACK 

Cuttack, this the 26th day of July, 2004 

Janakar Patra 	 ...... 	 Applicant 

Vs 

Union of India and Others .... 	 Respondents 

FOR INSTRUCTIONS 
------------------ 

Whether it be referred to reporters or not ? 

Whether it be circulated to all the Benches of the i 
Central Administrative Tribunal or not ? 

-(iir. M.R.M 	IY) 

MEMBER(J) 
*- V~ ) 
VICECHAIRNAN 
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CENTRALS ADMINISTRATIVE TRI3UNAL 

CUTTACK 3ENCH, CUTTACK 

Original Application N0.519 of 2002 

Cuttack, this the 26th day of July, 2004 

C GRAM: 
H0V3LE SHRI B.N.ScM, VICECHAIRMAN 

AND 

FI0N'3IE SHRI M.R.McEAN1Y,MEMBER(JUDICIAL) 

.. ..... 
Janakar Patra, aced about 42 years, 3/0. Banarnbar Patra of 
vill-Gadakana, P.O.Mancheswar, P.S. Bhu'oarieswar, District-
Khurda. Presently serving as Junior Clerk in Mnchesr 
Carriage Repair Workshop, At/P.O. Manchewar, District-
Khurda, 

Applicant 

Advocates for the applicant - M/s Aswini Kr, Misra, 
J. 3ngupta, D.K.Panda, 
P.K.J.Dash, G. Sinha 

Vs. 

1 • Union of India, represented thrch the General Manicer, 
South Eastern Railways, Garden Reach, Calcutta-43. 
Chief Workshop Manager, Carriage Repair, Work shop, 
Manche swar, Bhubane swar. 
Work Shop Electrical Znineer, Carriage Repair Workshop, 
Mancheswar, Bh.jbaneswar, Dist. Khurda. 

Respondents 

Advocate for the Respondents - Mr. D.N.Misra 

..•...•••••• ... 
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ORDER 

SHRI 	 vIO:C:IAIR1AN 

T"nis D.A. has been filed oy Sri Janakar Patra with 

a prayer to issue a direction to the Respondents to pay 

him his salary for the period 27.11.99 to 12.11,2000 in 

the scale of pay of Jr. Clerk. The Applicant referrinr,  

co an order of this Tribunal dated 15.10.9 passed in 

O.A. No. 552/99, submitted that. the Tribunal, by the said 

order had allowed the Applicant to continue in the grade 

)f Jr. Clerk which he was holding on ad-hoc basis from 

194 and that he should not be reverted if had not been 

re'rerted in the mean-time. The fact of matter was that 

the Respondents had issied an order of reersion in 

respect of this Applicant on 12.10.99which he had carried 

efore the Tribunal for stay and after considering his 

application the Tribunal had passed the said order 

dated 15,10.99 as stated earlier. It is on the strength 

of this order that the Applicant had been claiming that 

hd merely issued a paper order which 

in reality. He has also drawn air 

notice to his letter dated 29.11.99(Annexure-3) and 

to another office note dated 23.11.99 issued by Workshop 

lectrical Engineer/MCW. However, the Respondents had 

been denying that the Applicant had not been reverted 

and that he has been working as a Jr. Clerk. 

)• 	Re 	crfl 	o-e tLr hand, 	thiit 



after his reversion order was issued, the Applicant had 

remained away from duty and he was aDsent without leave. 

We had called for the Service Book of the Applicant to 

know whether the reversion order was actially implemented. 

The 14. Standing Counsel of Railways, Mr • D .N .Mi sri today 

produced before us the Service Book of the Aplicant and 

drew our notice to the relevant page of the Service Book 

containing entry dated 12.10.99 where it was noted that 

the Applicant had been reverted to the post of Khalasi in 

the scale of Rs. 2550-3210 w.e.f. 12.10.99 and that his 

Pay was also fixed in terms of 5th Central Pay Commission' s 

Recnmendation as on 1.1.96 and his pay was further fixed 

w.e.f, 12.10.99 in the scale of Rs. 2550-3200. After 

referring to the Service Book and considering the submission 

made by the 14. 3tanding Counsel, we have no doubt in 

our mind that the Apiicant had actually been reverted 

to the grade of Khalasi conseruent on the order pa3sed 

to that effect on 12.10.39 and that order was executed 

before we pa3sed our order dated 15.10.99. 

3. In the aforesaid premises, this O.A. is nisconceived, 

which is accordingly dismissed. No costs. 

(Mr. 	 T1)  

.MER(JtJD IAL) 	 VICE-CHAIRMAN 


